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BILLS AS PASSED BY
RAJYA SABHA

SECRETARY: Sir, I lay on
Table of the House the following
us passed by Rajya Sabbe :—

1. The Indian Telegraph (Amend-
ment) Bill, 1972

2. The Rice-Milling Industry (Regula-
tion) Amendment Bil, 1972

the
Bills,

12.19 hrs,

RE + STATEMENT BY MINISTER
ON FORMATION OF COL-
LEGE COUNCILS
UNDER DELHI
UNIVERSITY
MR. SPEAKER: Shri D. P. Yadav.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURAL HASAN): Mr.
Speaker. ..
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SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I bave already given
a notice,
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., MR. SPEAKER: What do vou lose
if it comes ?

PROF. §. NURUL HASAN: This
i a special Certain misander-
and this i
dislocation in the functioning of
WW%I&R: that if the Gov-
Srment’s is clarified, then it
would remove the misunderstandings.
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SHRI JYOTIRMOQY BOSU: Swo
Motu statement is no good at all.

for clarifications. This is unheard of.

SHRI S. M. BANERJEE (Kanpur) :
About the ordinance the point has been
raised by Mr. Vajpayee. Let him clarify
the position. But we have given notice
of Calling Attention. Let him make the
statement tomorrow in reply to that
motion. Otherwise we will be deprived
of the opportunity of putting questions
and Members would be deprived of the
opportunity of seeking clarifications.

SHRI JYOTIRMOY BOSU: I had
given notice under the appropriate rule
This suo moty statement almost makes
me suspect some skeleton in their cup-
board. There is the Calling Attention
Motion already before you. The ordi-
nance is remaining undecided, undebat-
ed. Why should he make a statement ?

MR. SPEAKER : He has a right to
make a statement. I can't obstruct any
Minister from making a statement any
time.

SHRI JYOTIRMOY BOSU: They
can’t block Calling Attention.

MR. SPBAKER : It is not blocking
any Calling Attention motion. This is
about something eise, The Minister bas
a right to make a policy statement giv-
ing clarifications and all that. He can do
it. I cannot say that he cannot make
that kind of a statement. So far as Call-
ing Attention is concerned.............

l:lRDF. S. ::JkRUL HASAN: tg
would like to your permission
make the statement today. Then there
are two courses open. You may

in the Business Advisory Committee as
to what is to be done.

MR. SPEBAKER : This is not the
question; this is not the position; I do
not deny your right to make a state-
ment. Your Bill i;t also ;:ig:inc.f d&g

jven notice of a motion O
Whave? There is a Calling Aftention
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Motion fixed for :tomorrow. ;They.say, make the today, because piher-
in view of this Calling Attention Motian, wise it will rppan & t that a

it would be better if you make this
statement tomorrow.

PROF. S. NURUL HASAN: I wilt
accept whatever you say. But we
thought that since certain misunder-

standings had been sm‘aad thc SQOREr
they are removed, the bet

MR. SPBAKER : The hon. Minister
wanted some change in the procedure
in regard to the Aligarh Muslim Um-
versity Bill and that was permitted. But
he cannot go at the same speed now.
He knows that a calling-attention-notice
on this matter is coming up, and that a
Bill is also coming up tomorrow or
every soon thereafter.

Of course, 1 do not deny his right to
make a statement. But after all, there
s propriety also. If he accepts the call-
ing-attsntiop-notice. ...,

PROF. 8. NURUAL HASAN: 1
shall accept whatever you decide.

THE MINIS OF PARL(AMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): May I make a submis-
sion? [ would just like to seek a clari-
fication on what you have said. If he
makes a statement today.—and I am
grateful to you for having said that he
has the right to make the statement—the
calling-attention-notice may be taken up
afterwards and questions may be put.
If you postpone the statement, then that
would mean qualifying the Minister’s
right to make a statement,

MR. SPEAKER : 1 have just ascer-

tained that the calling-attention-natice
that is scheduled for tomorrow is ano-
ther one and not the one relating to the
university.

SHRI $. M. BANERIEE: You can
change it

MR. SPEAKER :
up tommorrow ?

PROF. S. NURUL HASAN: I am
to accept it, if it is put down
or tOmOTTaW,

SHRI RAT BAHADUR: The hon,
Minister i3 prepared to _reply to the
callingatientionotice, But let him

Is the Bill coming

Minister cannot make a statement.

SHRI ATAL BIHARI VAIPAYEE:
It is not a precedent.

MR. SPEAKER : This will abt be a
precedent. On the spur of the moment
I bad said so, but this will not become
a precedent. Let the hon. Minister re-
ply_tomorrow to the calling-attention-
notice.

SHR] RAJ BAHADUR : May I sub-
mit that if he makes the statement
today, it will clear the air and clear a
lot of misunderstanding, and in fact, he
owes it to the public ta méke this state-
ment ?

MR. SPEAKER : Is the hon. Minis-
tor going to makc this statement in the
Rajya Sabha also?

PROF, S, NURUL HASAN:
going to make 1t there.

I am

MR. SPEAKER: 1 have enough
headache already, and ke is also adding
to it.

PROF. 8. NURUL HASAN: [ have
already said that I shall accept anything

that you suggest.

MR. SPEAKER : The calling-atten-
tion-notice scheduled for tomorrow is
something else and not the one relating
to the university.

SHRI S. M. BANERJEE: It can be
changed, because this is more important,

MR. SPEAKER : Then, the one sche-
duled for tomorrow will have to be
shiflt:d to the first day of the next
week.

st wew fagrr wddt : fo ey
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SHRI JYOTIRMOY BOSU: You
can put it for today itself. Janasb Spea-
kerSaheb.wahachthispumin
this House in “ﬁu
oould hm two MMGMM

on the same day. ..., ...
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MR. SPEAKER : Every time he goes
on with this type of suggestion, which
is very bad, and then he tries to involve
himself in argument. ...
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SHRI JYOTIRMOY BOSU: No
_ arguments, Sir.
SHRI RAJ BAHADUR: I only

plead with you that this should not be
treated as a precedent. I hope thgt this
will not create of precedent THT ¥ GRS

2 5 Fars qHsd IFd 48 AT qg=T
TFIAT FTRA &l |
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MR. SPEAKER : I was also worried
about it. It has been made clear in
this House that it will not be a prece-
dent. I am postponing it, because the
calling-attention-notice is being deman-
ded for tommorrow. It will not be trea-
ted as a precedent.

SHRI K. NARAYANA RAO (Bo-
billi) : On a point of order. It is con-

ceded that the hon. Minister has the
right to make a statement. .Now, we
are taking in terms of propriety......

MR. SPEAKER : It is not even pro-
priety, but it is just accommodation of
the Opposition. It is not even propriety,
but it is just a question of accom-
modating them. I am sorry I had used
the word ‘propriety’. 1 shall substitute
it by ‘accommodating’.

SHRI K. NARAYANA RAO : I am
using; your own words, Sir. You have
given us to understand that the hon.
Minister can make a statement in the
other House, and therefore, he need not
make a statement here. If a similar
objection is taken in the other House
also, then he will be prevented from
making the statement with the result
that the main object would be defeat-

SHRI JYOTIRMOY BOSU : He is
undermining the Speaker. We have to
come to your rescue....

MR. SPEAKER : I know how much
they are coming to my rescue.

SHRI K NARAYANA RAO : If a
similar objection is taken in the Rajya
Sabha, he will be prevented from mak-
ing a statement there also.

SRAVANA 12, 1894 (SAKA)

Untouchbility (Offences) 194
Provision Bill

MR. SPEAKER : Please rest assured
that we will will look to it properly. It is
not only because some members say it,
I also believe that it would be much
better if members have an opportunity
to ask questions. = We have made
it clear that this is not a question
of propriety nor of precedent; it is just
a question of accommodating the views
expressed by the Opposition.

12.26 hrs.

MINES (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF JOINT COMMITTEE

SHRI A. P. SHARMA (Buxar) : I beg
to move :

“That this House do extend upto
the last day of the next session, the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Mines
Act, 1952, »

MR. SPEAKER : The question s :

“That this House do extend upto
the last day of the next session, the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Mines
Act, 19527,

The Motion was adopted
12.27 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCEL-
LANEOUS PROVISION
BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

SHRI R. D. BHANDARE (Bombay
Central) : I beg to move :

“That this House do extend upto
first day of theelast week of the
next session, the time for the pre-
sentation of the Report of the Joint
Committee on the Bill to amend the
Untouchability (Offences) Act. 1955,
and further to amend the Represen-
tation of the People Act, 1951,

ot stz fagrdy arwdd : (vErfaag)
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